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In the Custom, Excise & Gold (Control) Appellate Tribunal
- New Delhi

E/S/1270/2000/NB(SHM) .
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To be referred to the Repprter ? not ?
eyt

, TRy ORPZEANMS L)132 0//
Per...9HRT..K-K ... BHATIA MEMBER(T).....

The appellant in their stay petition as well as

_ in the appeal have contended that they are a Govt. of
'.India undertaking. .They have therefore, to produce
clearances from the Committee of Secretaries off the
Govt; of India to prosecute-their appeal. The matter
is being adjourned time and again on last 4 occassions

at the request of the appellants.
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2. When the matter is called the appellants are not
represented. There is no request from them eiﬁher
asking for adjournment or giving reasons for their
absance. Their appeal is therefore, dismissed subject
to restoration on their filing clearance from Committee

of Secretaries for prosecuting this appeal.

(K.K. BHATIA)
MEMBER (T)
PW

28.2.2001




